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IN THL CENTRHL ADniNISTRATIUE

PRINCIPAL BENCH, NEW DELHI

O.A.N®,517/92. Dat« •f ^aeisi>nt 2B.2.92.

Shri Tilak Raj ...Applicant

y/arsus

Unian af Iniia & Othars .. .Raspanilants

CORAfI:

THE HBN'BLE MR. J.P.SHARW# n£MB£R(3).

Caunsajll-;

Shri B.K.Gaur ...Far tha applieant.

TRIBUNAL Vy

ORDER (ORA. )

Tha applicant is a Haad Canstabla na.7001183

af CISF Unit and pasted at Graup Haadquartara, Nay Dalhi.

Ha has filad this applieatian undar Seotian 19 af tha

Administrative Tridunals Act, 1985 implaading Diractar-

Ganaral, CISF and Cammandant as raspandant nas.2 and 3

dasidas the Unian af India as raspandant na.1. Tha

applicant is challenging tha ardar af 12-7-91 passed dy

tha Cammandant; arder dated 21-10-91 passed dy Graup

Cammandant and arder dated 4-1-1992 passed dy Assistant

Cammandant, CISF, claiming the relief that afarasaid

ardars pa quashed and sat aside and the salary #f the

applicant aa released far tha manth af Ouna, 91 till
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Saptsmtosr, 91 ani alsa prayoP f®r cartain maPical

liilJLs as wall as cast af tha applxcatian* Tha laarnsp

eaunsal far tha applicant has Pssn haard an tha paint

af jurisdictisn af tha Central APministrativ/a Tribunal.

Sactian 2 af the A.T.Act, 1985 bars, the jurisbictian af

tha C.A.T. in its applicatian ta any member af the Naval,

Military ar Army farce ar af any ether armed farcas af

tha Unian. Central Inbustrial Security Farce has since

baan halb as a armab farea af tha Unian as alreaby halb

in a numaer af bacisians - 1987(3)ATC p.93 CAT(Madras);

3 ATC p.205 CAT(Oabalpur); 1986(1) ATC p.366, CAT(Neu

Delhi). Sactian 14 af the A.T.Act, 1985 alsa axclubas

tha armed farcas fram cansibaratian as laib baun in
sub-8eGtian(b)(iii)

Section lA/af the saib Act.

2, In viau af tha asave, the learned caunsel

caulb nat shau any spacific ar precedent at
urvlAr

lau uhereiay tha C.A.T. is Wtwww jurisbietian in

a case af a membsr af the CISF. y , ^ —
atJ^lAjL c^tniss^*o

3. The applicatian is, thorsfara, diseased af^as

nat being maintainable and being nat uithin tha

jurisbiotian af the Tribunal.

(3.P.SHARMA)
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